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 CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION NO. 250 OF 2005

DATE CF DECISION: 21-08-2005.

Shri Aditya Kumar Pawar APPLICANT(S)
. Mr. J.L.Sarkar & Mr.S.Nath | ADVOCATE(S) FOR THE
eﬁ APPLICANT(S)
. VERSUS -
Union of India & Ors. ~ RESPONDENT(S)
" Mr G.Baishya, Sr.C.G.S.C. ADVOCATE FOR

THE RESPONDENT(S)

THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN

1. Whether Reporters of local papers may be allowed to
see the judgment ?

2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the
Judgment?

4. Whether the judgment is to be circulated to the other r\/\3
Benches? '

Judgment delivered by Hon'ble Vice-Chairman. . ‘ / .
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHAT! BENCH

Original Application No. 250 of 2005
Date of Order: This, the 21st day of September, 2005
THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

Shri Aditya Kumar Pawar

Commissioner (Appeals)

Central Excise : '
Guwahati. ‘ .. Applicant.

By Advocates 5/5hri j.L.Sarkar, S.Nath.
- Versus -

1. The Union of India
Represented by Secretary (Revenue)
Ministry of Finance
Department of Revenue
‘North Block
New Delhi - 110 001.

2. Central Board of Excise and Customs
Through it's Chairman
North Block, New Delhi.

3. Chief Commissioner
Central Excise and Customs]
Shillong Zone, Meghalaya. .. Respondents.
By Mr.G.Baishya, 5r. C.G.S.C.

OCRDER -

SIVARAJAN, J.{V.C.} :

The applicant is a member of the Group ‘A’ IRS (C & CE)
Service presently working as Commissioner, Central Excise (Appeals)
at Guwahati. He was promoted as Commissionef‘ of Customs and
Central Excise and posted at Mumbai w.e.f. 1.11.2002 and thereafter

transferred to the present étation by order dated 9.11.2002. By now he

~ has put in two years ten months service at Guwahati.

2. According to the applicant, Central Government employees

transferred to North Eastern Region are entitled to certain benefits

"
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including a preference in the matter of posting on completion of the
tenure in the North Eastern Region. it is statéd that the transfer_ policy
published by the Central Board of Excise aﬁd Customs in 2005
(Annexure-B) also inter alia provided in Clause 5.8. ‘the officers after
completing their tenure in North Eastern Region (Assam, Sikkim,
Meghalaya, M’izoram, Manipur, Nagaian&, Arunachal Pradesh and
ripura) ... will get preference in posting to stations of their
choice.’ Based on the aforesaid guidelines, i‘hé applicant had sent &
representation dated 18.11.2004 to the second respondent pointing
out the guidelines and sought for a choice posting to Mumbai. it is
stated that thdugh the said representation was forwarded by the Chief
Commissioner, Shiilong Zone, Shillong on 23.11.2004 to the second
respondent no decision has been taken thereon. The communication
dated 17.5.2005 with the transfer proforma and the representation
made by the applicant to the second respondent are produced as
Annexure-C (Series). In the transfer proforma, as required, the
applicant has given five places of choice posting - (1). Mumbai, (2}.
Pune, (3). Ahmedabad, (4). Surat and (5) Kandla. It is the grievance of
the appiicant that the first respondent has now issued a transfer order
dated 12.9.2005 (Annexure-E) by which the applicant has been -
transferred from Guwahati to Kelkata Customs (Si.No.6 in Annexure-E}.
According to the applicant, this transfer is against the norms laid down
by the second respondent itself in Annexure-B.
3. - Mr.).L.Sarkar, learned counsel for the applicant submits
that one of the benefits available for an officer of the Central
Government who is transferred from outside region to North Eastern
Region is that if the transferred officer's family is residing in the

outside region station, the transferred officer is allowed to retain the

Ol
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residential accommodation so long as the officer continues in the North
Eastern Region. Counsel squits that the applicant’s wife and his only
son are residing at Mumbai in the residential accommodation provided
and the son is undergoing vhis third year studies in Engineering in
Miumbai. The counsel submits that the present transfer orderis notto a
place of his choice and that Kolkata being an outside region the
applicant has to vacate the residentiai accommodation provided at
' Murﬁbai which will adversely affect the studies of his son at Mumbai.
Counsei aiso submifs that this transfer order is made in September
contrary to the norms as per which the annual transfers have to be .
effected by the end of May eaéh year. Counsel submits that the
réspondents have not considered the aforesaid circumstances while
transferring the applicant from Guwahati in the North Easter Region to
Kolkata an outside region station. The counsell has relied on the
decision rendered by é Division Bench of this Tribunal on 15.6.2005 in
O.A. No.140 of 2005 (Annexure-F) in similar circumstances.
4. | have also heard Mr. G. Baishya, learned Sr. C.G.S.C. for
the respondents. He took me to Para 4.4 of the application and
submitted that the applicant’s son is p!'.rrsuing his B.E. (Mechénical)
course in K J. Somaiya College of Engineering, Mumbai and that having
becomé major he can be accommodated in hostel. He further pointed
out that the decision of this Tribunal in O.A. No.140 <'3f&2005'was‘
rendered in the context of the education of the children of the officer
wﬁo were in the high schools and therefore th'e, said decision is not
app'iic:abie to the present case.
5.‘ h After considering the contentions of the counsel for fhe
parties | am of the view that this application can be disposed of with

directions .'at the admission stage itself. The applicant is a

G
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C‘Qmmiésioner of Central Excise presently w;orking at Guwahati. He had
completed two years of service at Guwahati in November, 2004. A‘s per
the concessions given to the officers posted to North Easter Region
and also as per the transfer policy of the officers in the Customs and
Central Excise department issued by the Centrzz;l Board of Excise and
Customs (Clause 5.8) the officer on completing two ye’ars- tenure in the
North Easter Region will get preference In posting to stations of his
choice. The applicant in the transfer proforma has given five places in
the order of preference for choice posting. He had also macie
repreéentation for transfer to Mumbai or to nearby place in the .
absence of any vacancy at Murﬁbai. The second respondent has now
transferred the applicant td Kolkata Customs. No reasons have béen
stated in the said order a's. to why the applicant could not be given a
choice posting to any of the five p!acés mentioned in the transfe( |
proforma. It is seen from the transfer order dated 12.9.2005 that
vacancies were available at Mumbai, Pune, Ahmedabad and Surat
which have been given to ofher officers. The transfer guideﬁnes .
(Clause 5.9) of Annexure-B also provides that when tﬁere are more

persons for a particular post the officer who has served for Iongef

period will be moved first.

6. In the instant case no reasons are discernible in the
transfer order dated 12.9.2005 as to why the case of the applicant for
postiﬁg éither at Mumbai or to any other places of choice was not
con‘side.red. Now by the transfer order dated 12.9.2005 the applicant
has been transferred from Guwahati to Kolkata. Though the place is
little nearer to Mumbai the ‘applicant has been deprived of the benefit
of retaining residential accomm'odation at Mumbai which may

eventually affect the studies of the applicant’s only son at Mumbai.

% T
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Here it must be noted that Clause 9.1 of Annexure-B guidelines states
that notwithstanding anything contained in the policy, Government
may, if necessary in public interest, transfer or post any officer to any

station or post.

7. . Having regard to the fact that the applicant was asked to

s‘u'bmit choice stations for transfer on completion of the tenure at North
Easter Region 'and the fact that the applicant had given five choice
stations and also made representations for giving transfer to Mumbai
or in the absence of vacancy in Mumbai to any other places of his
cholce, respondents ought to have considered the same while paséing

transfer orders in September, 2005. Passing of transfer order beydnd

May, 2005 is against the terms of the guidelines itself. In the case of

the applicant it gives some disédvantage to him since he was not given
a posting to a place of his choice.
8. Considering all the aspects | direct the second respondent
to consider the case of the applicant in the light .of the transfer
proforma and the request made by the applicant in the representation
(Ar;nexure-C) and pass a speaking order thereon within a period of two
months from the date of receipt of this order. If the applicant is not
relieved from the post held by him at Guwahati, he may be allowed to
continue in the said post till the disposal of the representation as
directed hereinabove.

The Original Application is disposed of as above. %

( GC.@@;F/{ZJAN )
VICE-CHAIRMAN
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IN THE CEN@&&QAQM@@JIST]MTIVE TRIBUNAL
NAHATEBENCH./GUWAHATI

(An application under Section 19 'of the Administrative Tribunals Act, 1985)

& _
0. A. No.%&_/zoos

Shri A.K Pawar
.Vs.

Union of India and Others.

SYNOPSIS OF THE APPLICATION

- Applicant was transferred from Mumbai to Guwahati as Conunissioner

(AppeaD, Central Excise (Group 7% Service) in November’ 2002. As per

entitlement of posting in N.E region he has been allowed to retain official
ac:comrdodaﬁon at Mumbai where his family is residing and only son is reading
in BE (Mechanical) classes in K.J. Somaiya College of Engineering, Mumbai.

After completion of tenure in N.E region he opted for choice stations in Mumbai,

Pune, Ahmedébad, Surat and Kandala under the NE region posting scheme and -

policy, also requested for posting at Mumbai for his son’s education.

By an order dated 12.09.2005 he has been transferred to Kolkata. The order
violates the mandate of the transfer policy, 2005, para 5.8 of which mandates
preference for choice posting. The policy also directs that transfers should be

- made in April/May of the year.

Applicant prays for modification of the order dated 12.09.2005 (S1. No. 6),
and refers to order of this Hon'ble Tribunal in O.A. No. 140/2005.

Ceniat dibr < oope s Do 0\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL é

GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)

A.teDaow pée

O.A. No._ Q SD /2005

BETWEEN:
- Shri Aditya Kumar Pawar,
Commissioner (Appeals)
Central Excise,
Guwahati.
-——-Applicant.

-AND-
1. The Union of India,

Represented by Secretary (Revenue),
Ministry of Finance,

Department of Revenue,

North Block,

New Delhi- 110001.

2. Central Board of Excise and Customs,
Through it's Chairman,
" North Block, New Delhi.

3. Chief Commissioner
Central Excise and Customs,
Shillong Zone, Maghalaya. -
«ee..ee. Respondents.

DETAITLS OF THE APPLICATION

1. Particulars of the order (s} against which this application is made:

- This application is made against order No. 148/2005 dated 12.09.2005,
issued by the Central Board of Excise and Customs (CBEC), in violation of

r
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4.1

4.2

4.3

2
W

the norms and directives of the Transfer Policy, and posting in N.E.
Region in particular.

Turisdiction of the Tribunal: ’

The applicant declares that the subject matter of this application is well
within the jurisdiction of this Hon'ble Tribunal.

Limitation:

~ The applicant fulther declares that this application is filed Wlthm the

limitation prescribed under Section- 21 of the Administrative Tribunals
Act’ 1985,

Facts of the case:

'Ihat the applicant is a citizen of India and as such he is entitled to all the
rights, protections and privileges as guaranteed under the Constitution of

India. He is a member of the Group ‘A’ IRS (C & CE) Service.
o
That the applicant was proinoted as Commissioner of Customs and

Central Excise and posted at Mumbaj with effect from 01.11.2002.

Thereafter he was transferred and posted as Commissioner, Central Excise
(Appeals) by order dated 9th November, 2002 in which post he is working

now,

That under the Government of India’s policy of posting to North Eastern
Region from outside the region, the officers are entitled to certain benefits
e.g. choice station posting after tenure of 2 (two) years, retention of

Government accommodation at the last place of posting.

Copy of instructions for entitlement of N.E Region posting is

enclosed as Annexure- A.

A. k,QAw/QL
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4.4 tThat the applicant was transferred from Mumbai to Guwahati in N.E
i Region under the scheme and he was allowed to retain the
\/: accommodation at Mumbai where members of his family are residing.
, The only son of the applicant, Shri Tarun Pawar is pursuing his B.E
; (Mechanical) degree course in K.J Somaiya College of Engineering,
P; Munbai.
45 ' That Central Board of Excise and Customs (CBEC) has formulated a

Transfer Policy for Group ‘A’ officers effective from 01.04.2005.
i

Copy of Transfer Policy’ 2005 is enclosed heréwith as Annexure- B.

4.6 That the department called for option in Transfer proforma, and the
applicant submitted the options in the proforma iIidiE&iﬁI\g his choice for
Mumbai, Pune, Ahmedg_i}?ed, Surat apd\___Kap‘cEE; He submitted

,m&ﬁ &ated 17.05.05 enclosing thrértfah;fer proforma with the

\ options, and also enclosing earlier representation dated 19.11.2003
requesting for posting to Mumbai. |

Copies of the representation dated 17.05.05, the transfer proforma

and representation dated 19.11.04 are enclosed herewith as

Annexure- C {Series). .

4,7 ', That the Annual Cencral Transfer in May, 2005, ti’lc name of the applicant
did not find place, and he submitted another representation dated
22.06.2005. '

~ In this representation also he explained the cause of education of of
his son, a B.E. student in Mumbai, and requested for his posting at
Mumbai.

~ Copy of the representation dated 22.06.05 is enclosed herewith as

Annexire- D.

AuteQana.
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That the CBEC has issued an order of transfer No. 148/2005 dated
12.09.2005 by which the applicant has been posted at Kolkata Customs (A)
(S1. No. 6 of the order). The applicant has been upset by the said order. In

/ the event of his transfer to Kolkata he shall have to vacate the official

4.9
v/
4.10

4.11

‘accommodation at Mumbai, disrupting .thé education of his son and
| entailing double establishment without the.beneﬁts of posting in N.E.
[region. It is stated that the applicant was transferred to N.E region under a
special scheme, and now the order dated 12.09.2005 denied him the

benefits of posting in N.E region, without any reason.

E.

That-under lc]ause 5.8 of the Transfer Poficy’ 2005, after his tenure of two
years in N.E. region the applicant will get preference in posting to stations
of his choice, but most unfortunately the same is being denied violating
the policy of the CBEC itself. Such action of the respondents is arbitrary

offending Articles 14 and 16 of the Constitution.

That the Policy 2005 mandates that the transfer shall be normally issued
by 30% April in any case not later than May of the );ear. The transfer order

in September ignores that mandate without any reason.

That the applicant submitted options for choice posting under the Scheme,
and representations but without any reply. He craves for the liberty to

submit further representation in response to the order dated 12.09.2005. It is

r stated that the applicant has not yet been relieved from the present post at

‘Guwahat.

432

That. in an almost similar circumstances one Shri C. Rigzin, Additional
Commissioner, who was transferred from Dibrugarh (in Assam) to Kolkata

instead of Mumbai, where he kept his official accommodation for cause of

Copy of the order dated 12.09.05 is enclosed herewith as Annexure-

A'IJWM,
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education of his children on hls transfer from Mumbai to D1brugarh filed
O.A No. 140/2005. L B
In compliance of the order dated 15.06.2005 passed in O.A. No.
140/2005 of this Hon'ble Tribunal Shri Rigzin's order of transfer has been
modified by a fresh order dated 09.08.2005 and he has been posted at Pure.
" Copy of the order dated 15.06.2005 in O.A. No. 140/2005, of this
Hon'ble Tribunal is enclosed as Annexure- F.
Copy of the order dated 09.08.2005 posting Shri Rigzin at Pune is

enclosed as Annexure- G.

4.13 That the Hon'ble Tribunal has been pleased to pass orders in a number of

cases of transfer orders by the respondent department and as a
consequence, thereof, a good number of orders of transfer have been

modified by the respondents.

4.14 That this application is made bonafide and for the cause of justice.

5.

5.1

5.2

5.3

5.4

Grounds for relief (s) with legal provisions:

For that the order of transfer has been issued in violation of the directive
of posting and Lransfer of the applicant, who has compleled mandatlory

tenure of posting in NE region.

-

For that the order has been issued totally ignoring the consideration of the
“choice station” posting admissible to the applicant on his return posting

from the North Eastern Regmn

For that the order has been issued ignoring the hardship of the family who

have been staying separately for the last years and the academic interest of

the child of the applicant.

For that the transfer order has been issued totaily bypassing/ignoring the

policy of transfer 2005.

A 1S
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5.6

5.7

5.8

5.9

5.10

5.11

§

i

For that the transfer order is not in public interest nor in exigency of

service or reasonable administrative ground.

For that the order of transfer being arbitrary and whimsical is violative of

the Article 14 and 16 of the Constitution of India.

For that the order of transfer is not just and fair. -

For that malice in law and malice in fact is explicit in the facts and

circumstances of the case.

For that the impugned transfer order, if implemented, will cause

- irreparable harm and loss to the applicant as his family is already

separated for the last two years and his son is pursuing BE course at

Mumbai.
For that the order of transfer is result of colourable exercise of power.

For that in any view of the matter the applicant is entitlgci’ to the relief
sought for. '

Details of remedies exhausted.

That the applicant declares that there is no remedy under any rule, and

the Hon'ble Tribunal is the only forum now for cause of justice. However,

~ he has filed representation/option without any result.

~ Matters not previously filed or pending with any other Court.

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any sﬁch application, Writ Petition or Suit is pending
before any of them. '

A lL—Qk»;tL
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8. Relief (s) sought for:

Under the facts and circumstances stated above, the applicant humbly -

prays thal Your Lordships be pleased to grant the following relie((s):

81  The order of the apphcant (5L No. 6) in the mpugned transfer order dated

1” 09.2005 be modified.

The apphcdnt may be allowed to be pu:,ted to his choice of posting i.e.

Mumbai where his family is retained.

8.3  Any other relief or reliefs as the Hon'ble Tribunal may deem fit and:

proper.

The above reliefs are prayed for on the grounds in para 5 above.

9. Interim order praved for:

During pendency of the case, the app]icaht prays for the following interim

relief: - |
91 The transfer order dated 12.09.2005 of the applicant (SI. No. 6) be
~ suspended/ stayed and he may be posted to his choice place of posting i.c.

Mumbeai.

9.2 Any relie{ or reliefs as the Hon'ble Tribunal may deem fit and proper.
10.  The application is filed through Advocates.

11. ,Partiéulars of the L.P.O

i) LP.ONo. 204 )34 33
iff  Dale of issue TN . > S
iii)  Issued from : N N) 6, be ,»Jx.&)
-iv)  Payableat - C 2 O bessonbah,

12. List of enclosures:
As given in the index.

A Lomn
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VERIFICATION

I, Shri Aditya Kumar Pawar, S/o- Shri Hari Singh Pawar, aged about 49

years, resident of Guwahati, do hereby verify that the statements made in

- Paragraph 1, 4 and 6 to 12 are true to my knowledge and those made in

Paragraph 2, 3 and 5 are true to my legal advice and I have not suppressed

any material fact.

And I sign this verification on this the __'_(7____ day of September, 2005.

A.kq&wM/
Signature.
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Concessions when posted to -

~ North-Eastern Region, etc.
[swagxy's-— FR & SR, Part - 1]

Certain” special concessions and service benefits. are admissible to

ofﬁcq.rs transferred to the North-Eastern Region arid Union. Territories listed
- below and to officers posted to North-Eastern Council when they are stationed

in the Noith-Eastern Region. These concessions aré also admissible to those
on deputation to State Governments of Manipur and Tripura.

1. Assam — 6. Arunachal Pradesh

2. Meghalaya ‘ 7. Mizoram

3. Manipur ' 8. Andaman and Nicobar Isiands
* 4 Nagaland S 9. Lakshadweep (L & M) Islands

5. Tripura - 10.  Sikkim '

. 1. T.A. and Joining Time
(a) On first appointment.—For joumeyé to take up initial appointment,
T.A. will be admissible to the Government servant and his family for the total
distance as below— ' S

Forjourneybyrail =~ . = ..  Second Class fare.
For jourtey by road - ... . Ordinary bus fare.
For journey to take up appointment .
in A & N/L-& M Islands - " Free sea passage plus rail/bus
L - fare as above for journey
within mainland up to the
port of embarkation. :

(b) On transfer.—If the family dbes not dccompany the Government ser-
vant, he will be paid T.A. on tour for self only for the transit period and will be

permitted to carry personal effects up to 'rd of his entitlement at Government -

cost; or can have the cash -equivalent og carrying yrd of his entitlement or the

difference in weight of the pérsonal effects he is actually carrying and rd of his

entitlement; as the case may be, in lieu of the cost of transportation of baggage.
Composite Tra;&sfer Grant will be admissible in any case.
If the family accompanies him, he can draw the existing T.A., including

the cost ofitransporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried.
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CONCESSIONS WHEN POSTED TO N-E:REGION, ETC. - ' 283

- These provisions apply also for the return journey on transfer back from
‘the North-Easterh Region/Union Territory. o :
side to-a station in the N-E, Region and vice versa. It is riot applicable from
‘one 'station-toax;'pth'cr within the rg‘gion_.» .
(<) Road mileage for transportation of personal effects.— Higher rate
of allowance as for ‘A’ class cities, limited to the actual expenditure, will be

‘admissible to all Government servants for_-transportatlon of personal effects on

Territory.not connected by rail irrespective of the fact wh_ether:,_thcy are having
All India transfer lisbility ornot,. .=~ = - - :

-'(d). 'quin'g '_tirilg while --;ixjoceeding ~on/returning“ from leave.—

Government - servants proceeding on leave from the place of posting in the

~ Region to a' place outside the Region are entitled for the joining time as
follows:— o - : ' -

(a) Ifth_e quce of, p_bsting in the Region'is not.a remote Ioéality.—

(1) When the journey time between No joining time is
. ’theplace of posting'dnd the place admissible,
-+ " outside the Region is 2 days or less, -
(#) "When the Jjourney time referred to Journey time in excess -
. in(f) above is more than 2 days. of 2 days is allowed as
_ _ o : - . joining time, '
(b) Ifthe placé,'qf Pposting in the Region is a remote chality.'—
() Period of travel fromthe remote Journey time as prescribed
. locality to the specified station. - is allowed as free joining

(#)  Period of travel from the Joumney time in excess of
- specified station to aplace 2 days is allowed as
. outside the Region. = = _ additional joining time,
- This concession is a,'lsq admissible when the Government servants return
- fromleave, - ¢ . o ‘ S

2. Leave Travel Concession_

(@) Government servant who leaves his family behiind and doés not avail |

transfer T.A. for the family will have the option to choose—

- Either: The existing LTC to Horme Town once in a block of two
calendar years; : : o
Or: " . The concession for himself once a year from the station of
- posting "to his Home Town or place. where the family is
residing, and in addition corncession for the family (restricted. to
the spouse and. two dependent children only) also to travel once
8 year from the place of residence to the employee’s station of
posting, N . \

Chis concession'is admissible only in cases of transfer from a station out- .

e
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(b) In addition, Government servants and families posted in the Region

will be entitled to LTC on two additional occasions during their entire service

 career as *‘Emergency Passage Concession’’ and intended to enable them and

families (spouse and two dependent children) to travel to their Home Town or

station of posting in an emergency. These additional passages will be
admissible by the entitled mode and class of travel as for normal LTC.,

(©) Travel by air.— Officers drawing pay of Rs. 13,500 and above and
their families (spousé and two dependent children — up to 18 years for boys
and 24 years for. girls) may perform:the above LTC journeys by air as
below—- ' - o : : . '

Officerspostedin | . Between stations

() North-Eastern Region’ - * Imphal/Silchar/Agartala/
S SR | Aizwal/ Lilabari and Kolkata
() ~ Andamanand Nicobar Islands | Port Blair and Kolkata/

D - Chennai ,
(iif) Lakshadweep” "~ Kavaratti and Kochi.
- TN Tenure - '
(d) Fixed Tenure—
o For staff with service-of 10 years or less * Three years

()  For staff with more than 10 years of service =~ Two years .

Period of leave, training, etc., in excess of 15 days per year will be
excluded in counting the tenure period. However, the period may be extended
in exceptional cases-in exigencies of public service or when the employee
concerned is prepared to'stay longer. Deputation allowance will be admissible
during the extended period also. ' :

(b) Station of choice on complétion of tenure.— On completion of the
fixed tenure, officers may be considered for posting to a station of their choice
as far as possible. e

~———""""4. Weightage for promotion, etc.
(a) Eligible officers shall be given due recognition in the matter of—
() promotion in cadre posts; '
(if) deputation to Central tenure posts; and
(#if) courses of training abroad.

~(b) The general requirement of at least three years’ service in a cadre post
- between two Central tenure deputations may be relaxed to two years in cases
of meritorious service. ' ' ' ' '

(¢) Entry in CR—A speciﬁé entry shall be made in the VCR of all
‘employees who render full tenure of service.
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5. Clnldren s Education Allowance/Hostel Subsidy

If the children do not accompany the employee, CEA will be admissible
up to class XII to children studying at the last station of posting or any other
station where they reside. If such children are put in hostels, Hostel Subsidy
will be admissible without other restrictions. The concession is admissible to
the officials transferred from one p}ace to another w1t111n the North-Eastern
Region also.

..6. Benefit of Two HRAs

Central Government employees posted to the specified States/Union
Territories from outside the N-E Region who are keeping their families in
rented houses or in their own houses at the last place of posting outside the

N-E Region, will be entitled to HRA admissible to them at the old station, and
also at the rates admissible ‘at the new place of posting in case they live in
hired private accommodation irrespective of whether they have claimed trans-
fer T.A. for family or not subject to the condition that hired private accommo-
dation or owned house at the.last station of posting is put to bona fide-use of
the mémbers of the family. These concessions are admissible also to those
posted to Andaman and Nicobar Islands and Lakshadweep.

Those¢ employees who have not been posted to the N-E Regxon Sfrom
outside the N~E Reglon are not enntled to thls benefit.

7. Retentl‘on of Quarters/’I‘elephone

(@) Government accommodation.—The faexhty of retention of Govern-
ment accomrmodation will continue to be available. Licence Fee will be
.charged at normal rates whether the accommodation retained is the entitled

type or below the entitled type. The facility of retention will be admissible for

three years: beyond the normal-permissible period of reterition.
(5) Residential telephone in the last station.—Residential telephone at

the last station will be-allowed to be retained on the condition that the rental _

and all ‘other charges dre paid by the officer concerned. -—Appendlx-9

8. Special Allowances

(a) Special Compensatory (Remote Locality) A]lowance — Please see
Section 6.

(b) Special (Duty) Allowance/Island Speclal Allowance. —Employecs
who have All India Transfer anblhty on posting to (i) any station in the
North-Eastern Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram will be granted
Special (Duty) ‘Allowance, and (if) any station in the Island Territories of

Andaman, Nicobar and Lakshadweep will be granted Island Special
Allowance. (For rates and conditions govermng the grant of these alIowances
see under 'Compensatory Allowances’ in Section 6).
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© TRANSFER POLICY - CBEC — 3+

2005

:fTRANSFER/'PLAC‘EMENTP?DLICY FOR GROUP 'A’' OFFICERS OF
‘ " THE INDIAN REVENUE SERVICE (C & CE)

- IWFRODUCTION I .

i1 . The Ministry of Finance hes taken major initiatives for tax reforms,
-+ ! including.reform of tax administration with- an emphasis on reducing
# -/ inter-face between the tax payers and administration; imparting

! greater transparency and-minimizing discretion so as to ensure.
. efficiency and: re'cogniti‘o:_z‘of merit and honesty. '

12 i The successful implementation of tax reforms depends on the

' efficiency of the delivery system. A significant contributor to the
effectiveness of the administrative machinery is a credible human
resource development poficy, which offers opportunities for
exceltence and career advancement through -a proper placement
strategy. ' T : ‘
The existing placement palicy has been in place for over a decade.

. Based on the experience of its implementation, a review of the

" present system of transfers. and postings was carried out.

F/A/cf:sordingly, & new Transier/ Placement Policy. (herein after referred

¥ to as the Transfer Policy) for Group ‘A’ Officers of IRS (C&CE) has ~
been formulated. The new ti'_ansfer/placement policy shall come into
effect from 1% April, 2005. o : ‘

s
(oY)

SALIENT FEATURES OF THIS TRANSFER POLICY.

1 . a) _ The salient features of this ™~ ..
- - - Transferare asfollows:a) Al -

-~ transfef and postings of Group 'A’

officers of IRS (C&CE) shall be :

effected by the Board/Placement

Committee crontheir = - -
recommendziion as stated

nereinafter;
D) "~ The Transfer :so'l_icy has been
: formulated for officers at different -
leyels; .
c) . Al stations have “b'e_en categorized

in three classes and tendre of stay - . .
in different classes of station has. -
been prescribed; ¢

d) All posts have Been divided into
two _categoriz‘es'v,' namely, Sensitive
.and Non-Sensitive; . ' '

e) All posts have :_hb:e'en categorized as

; field and non-field posts.
f Guidelines for daaling with

different tysas of "compassionate
grounds'cases have been laid
down.; B

Q) All annual transfer orgers shali Be
~ normally issued-by 30" April and,

e e sy bt e s g T 43
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{

1
{

g /v"';n"anv case, nob lerthanst -~~~ - ¢ . S
’ " May of the year. \—’ lfr .

A correct and complete database is a sine

qua non for ope.-rationaiising' the Placement :

Policy. CBEC shall ensurs that the database : ’[?
containing the profiles of all Group "A’ officers

is reqularly updated.

All grievances arising out of the
implementation of This Transfer Policy shall
be addressed in accordance with the
guidelines issued by the Department of
Personnel & Training, only after the officer -
has joined his new assignment. '
This Transfer Policy shali not be applicable to
the transfer of Chief Commissioners =
/Directors General. -« -w-ino

3.0 THE BOARD/ PLACEMENT COMMI?TTEE:‘

3.1

3.2

3.3

3.4

\

! The Board will 1recomrr_\ehdi-bic‘)boséls for

posting of Chief Commissioners /Directors -- N
General and Commissioners‘vfor approval of

the Government i.e. Finance Minister through
Revenue Secretary and Minister of State - '
(Revenue). Joint Secretary -(Administration),
CBEC will serve as Secretary .to the Board for
this purpose. o

_ The Placement Commitiee will.be the final

authority for transfer of officers below the

rank of Commissioner, -provided the case falls
within the purview the existing guidelines. " -
After the proposals are drawn.up and ,__,;_'. o
approved by the Board, the Chairman shall ~
consult MOS (R) before giving effect to-the
annual transfers proposals. Approval of the
Government will be requireditin case a

deviation from thé existing guidelines has to

. be made.

The Placément Committee shall consist of the
following: . S _ ‘

3) ©Chairman; - -
by . . Member (Persdhnel and '
. Vigilance); 70w RS

¢) ~ One Member of CBEC to pe -
"~ nominated, in rotation; by the .
Chairman of the Board for a
period of six months; and. .

d) 4 'inht Secretary I(Admh.) posted
in CBEC as.its-‘Memb'_er-Secretary

The minutes of the meeting-of the
Board/Placement Committee.shall be drawn
up and approved by aitMembers within 24
hours in a.meeting (not by circulation). These
must be zpproved by the competent .

authority within thirty 2ays.

PR




.0 TRANSFER POLICY FOR OFFI*ZERS AT DIFFERENT LEVELS /S’ _ -

— ~ m——

4.1 . In case of Commussnon.rs ‘and Chlef ey ' B - -
* mmissioners/ Direciars General, the Board "
will recommend both the station of posting . . e V‘A

= and the specmc charge. ° B f;“
R 1 ,,,a,, ,t.-r;, ﬁ ‘u.f(“ Mets :’:‘! i,

s Offlcers “below the ‘rank of Commr &t
- ;‘j* be placed at the " disposzt of the Chief ; e,,.onx«
CLT Comm:ssuoner/ Dlrectr,rGeneral concerned
L for further deployment. Wiile consrdermg the
;” Of'flCEI’S fpr flrther de;(ayment the’ Chref»‘;&;;:;a
e

by PHIS

snoner/Dnrectou' General shall kee

: v—«a-,az::_:é__ ol
G S el

may gwe rise to m.m :
hardshlp ‘Hence, :this may’be ‘decided by the

kot 'usoard/PIacement Con‘mlttee *For this T .
purpose athe orant o‘Semor Trmer«Scaie/No ;

l,).,.-

Y

f, o Functional Select\on Grade sha!Lnot;be e
1y treated;as promotron-’« Zets j' b
2 A recrunted / nerdy promoted Group

L ~Of'fICEI'S shaH be” giver intensive trammg in
_ “‘"-f;raccountancy Tfof a pesiod of 2-3 “months ?
<0773 5 during the penod of ;robatxon /upon
. ~ promotion.-Upon comgletion of training, s
- .- -.directly: recruoted officers shal! be normal!y"
. posted to a class A’ <ation, whereas the ™ i3
-, L officers | promoted freen Group '8' to Group ‘Al

‘Js_hall ~on promotron be transferred out, of the:

. ,:(statuon in which: they we were prevnously.fa;?éz

workmg uniess the italance Service is:

N & - -1 S, B

:'than three years. Fuscher,in_ view of t-h"e’:"ff%; ‘

sensntlve nature of e 3ob'.Appratsers on or

B

IVLRLE N g oL
AR AR Kp D
1
,
-

N

,’?,, . - after promotton to the post of Assxstant
&‘ Commssuoner ‘will mat contmue to’ remam
‘{‘ posted in'the Commssronerate whrch 3

t - exercised jurisdictiom over, the Customs =%
g f:e they were orrgmally

7
.'p‘

4
L]

- C sible, & offrcerﬁ'
- i first Riné ye‘ars of his5ervice on “field post
33 ?:”h“All posts in the Commzssronerates of:. A
' CUStoms; ‘Central Excise, *Iservice Tax'and the
* Dlrectorates “of Rexeﬂue Intelllgence"a?d
ot Central Excnse Inteﬁgence ‘have been .,_“ 5
s rcategorized as field posts"’ Ofﬁcers upto an
. L mcludmg the rank of Comm:ssnoners shall
: . W ordinarily “He postet o field ass:gnments fors
v / - at teast 5,%3'and 2 years respectwely, ir"each
of the first 3 decades of’ thelr career’™ T 2
respectively. During the first six years ‘the - A
officer shall not orcinarily be’given a postlng ’ -
outside the departs rtment or sent on 3 STe B
deputation, and s"*uid be given exposure in
Central Excise, S=mvice Tax and Customs
branches as far 2= T Sossible. Afiar completing

© arer R b

e et =
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5.2
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v

~ six years of service, af?’:df_f"iC,er.‘rhay be posted' . [/6 _
“to the Board as-an Under Secretary. -

4 LooTe e R

T

As far as possible, the senior.most officer

may be posted as the Executive '
Commissioner: However, once posted, a
commissioner will not be moved out of the
executive charge merely because an officer..
senior to him has replaced the hitherto junior-
n‘on-executive‘.Commiss‘ione‘; at that station. . .
The officers will, as far as-possible, be -

rotated between the Custors and Central™ > =~
Excise branches every two’years and

adequate experience in Service Tax branch

will also be ensured as far as possible. This

shall be done.after the Anh_ua_lTransfers have .

been effected. At stations where there are

. separate Chief-Commissioners of Central

Excise and Customs, a committee of all such
Chief Commissioners shall collectively decide .
on the rotation between:the two branches at
that station: ‘At other stations, local rotation ©
will be done jointly by the Chief '
Commissioners who exercise -control over the -
posts located at that station. :

; : 5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND "
ROTATION BETWEEN THEM x ,4 :

The various stations where Group ‘A"

officers may be posted have been
categorized &s Class ‘Al Class 'B' and Class .
C' [Annexure 1-121}. Such categorization |
is based on the twin criteria of revenue
collection and the number-of Commissioneér -
level posts at 2 station. " = :

The categorization of ctations may be .
changed by the Boarfd'vwith the approval of
the Go_vern‘rnent. s '

The States in the country have been divided

into 4 areas viz. East; West; North and = - =L

South [Annexure-IV].:Antofficer;shall not S
serve in an 'area’ for more: than a'total of -~ '
14 years (hereinafter referred to as a cycle) . .

during his entireé tenure‘yp to and including

the rank of Commissioner of Wwhich tenurein .-
~an 'A’ station-shall be fof-a maximum of &

years. The tenure shall .not be less than four

years in a Class 'B'-station and not less than

two years-in a Class 'Ctstation. The ‘

maximum total-tenure of an officer in all

Class ‘A’ stations during his service upto

and including the rank of Commissicner

shall be 16 years.. The tenure of posting in

Customs Overseas Inteliigence Network - - |

chall not exceed three’years. A stay of more G

than nine months in a station {0 he R

computed as on 3 H pecemaer of the

previous year) wiii be treated as @ complete

year, and the length-of the period of stay .
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5.5

5.6

. shali be counted from the cate of joning.
AN officer posted i Class “s*or B sration
can opt to move to a lowercategory station

after he has completed atv;':east_haif his
renure in that station .= .

- An officer shall be rotated between the
" three different classes of stations. After
. completing one cycle of pasting.. the officer
~shall be moved to another area. Further, as
. far as possible, an officer shall serve in at
" jeast two areas of the coumtry viz. North,
- South, East, and West, during his career
_ upto and including the rank of
, Commissioner. '

- It may be clarified that am officer can be
' posted from a Class ‘A" cxation to a Class ‘B’ .
¢ or Class 'C station (not necessarily in that '
- order) in any other area znd vice versa,
i provided that if he had bzen posted in that
i area earlier, a minimum period of 2 years
. should have elapsed befare he can be
. posted again to the samgarea (called
cooling off period). o o

All postings in the Board and deputation to

technical posts in the Dzpartment of
Revenue, Central Econcmic Inteiligence
Bureau (CEIB), gnforcement Directorate,
Authority for Advance rulings (AAR),
Competent Authorities {€AS), Appellate
Tribunal for Forfeited Property (ATFP),
Customs, Excise and Service Tax Tribunat -

(CESTAT) and Settlement Commission shall = -

not count towards calculation of stay at a
particular station/area but may be so
counted at the option of the officer.

However, an officer wha has been ON

deputation to any one of the afpresaid
bodies shall not ordinaxily be considered for
another deputation to any of the aforesaid
organizations. When an officer applies for
clearance for,a posting on deputation his
previous history of postings wiil D€ ' \
considered while giving cadre clearance. An*
officer shall invariably be transferred out of
thé station in which he was on deputation”
on his return. . '

In order to encourags officers to seek
postings in Class 'C' station, the
Government shall sanction:

a) ‘At least ane vehicle for office
use in every Class 'C' station
irrespectve of the level of the
officer hzading the office; and

b) - ' sht housing facilities.....

<) The staring poirt for

_ )%

PP
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.. computing the staEYv'i.r_\__, Class 'A’,
'B' or 'C' station shall be the
j v date of joining at the station.
f Joint Secretary (Admn.) posted in CBEC as
its Member-Secretary :

The officers after completing their tenure in
North Eastern Region (Assam, Sikkim,
Meghalaya, Mizorafm, Manipur, Nagaland,
Arunachal Pradesh and Tripura), Jammu
and Kashmir, NACEN and its RTIs-and-
Vigilance Directorate and CESTAT will get
preference in posting to stations of their
choice. ' ST

When a certai%.num_ber of officers are due
for moving out of a station to a new station
or by local rotation to new postings in the
same station for the reason of having
completed their tenure, but cannot be so
moved due to inadequate number of
‘vacancies available, the officer who has
served for longer periods will be moved
first. L

510 . | The station of the posting will be taken as
. the actual place where an officer is posted -
“and not head quarters of Commissionerate/
Directorate to which the officeris posted:

5.9

pesmeom b a0
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6.0 CATEGORISATION OF POSTS INTO SENSITIVE AND NON-SENSITIVE

i
1

6.1 ° | Al postsin CBEC have been classified into
sensitive and non-sensitive with the approval -
! of the Government: [Annexure-v_] :

| . )
% Ordinarily, the tenure of an officer on a
, ;y sensitive post shall be two to three years at-
| one stretch. : '

62"

7.0 POSTINGS IN DIRECTORATES OF REVENUE INTELLIGENCE, CENTRAL EXCISE

INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) s

7.1 4 Inthe Directorates of Revenue Intelligence,
~ ]l Central Excise Intelligence, Vigilance and
-y Systems, the respective Director General will

i propose a panel of names for the
! consideration of the Board/Placement

7 Committee. Individual officers will be
‘ selected by the Board/Placement Committee,
* which will also indicate their station of
© posting. .

7.2 . The maximum length of tenure inthe
-, Directorates of Revenue Intelligence, Central
: Excise Intelligence and Vigilance will be three
© years, subject to the condition that no officer
' shall spend more than six years in these
Directorates during his entire service career.

8.0 ?OSTXNG ON COMPASSIGNATE‘GROUNDS ‘

b e e SIS £ TS RIS 3
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In case 2n officer seeks a postingtoa “—’?
particular station on medicai grounds, the '

Board/Placement Committes is .empowered
to take a decision on his plez; However, if c ' (vea

" required, the Board/Placement Committee
may refer the case to a Mecical Board.

In case of working couples, if the spouse of
an officer is working outside the Department,
posting in the same station may.be allowed
_ subject to the instructions issucd by the
Department of Persgnnel & Training on this
issue. ‘ S L e :

e
t

8.3 In case where the spouse is also an officer of
the Departmen}, both the officers should be.
posted to the same station,.if they are .\
otherwise eligible, provided that, Jointly, they
do not occupy more than 50 per cent of the
posts in that station. - R R

*

9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST

9.1 © . Notwithstanding anything contained in this
policy, Government may - if ngcessary:in .
public interest, transfer or gost-any officer to
any station or post; L '

9.2 An officer against whom the CVC has o
recommended initiation of igilance ‘ 7 - :
proceedings, should not normally be posted ) S

or remain posted at the station where the {

cause of the vigilance proceedings originated. .. - - - ) ' ‘ :
He shall also not'be postegon: a 'sensitive’ 4' - ; ; :

charge. This restriction will «c_(e‘m"_:ain in . ) :

operation till such time the vigilance matter ;

~ is not closed. S R = _ '
10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER

ORDERS : . E ._ N o : :

An officer under orders of transfer shail be granted ‘::‘z‘rr‘ie'd Leave or Study Leave only after he has joined his new place of
posting. The period spent on £arned Leave or Study Leavé.will not count towards computation of tenure in that station or
‘cooling off period. Officers.vi roceed on Earnegitaave or study leave without completing the minimum tenure -,
prescribed for the statiofi/ag ve to rejoin tha"samie station for complgtLQg.the prescribed tenure. In other,
Board/Placement Committee will’decide their posting after they rejoin on completion of the Earned leave/Study ted

Anﬁexure'l
CLASS "A' STATIONS ~ -~

. Mumbai (including Thane and Befapur) L

. Delhi (including Faridabad, Gurgaon; NOIDA and.Ghaziabad).

. Chennai ) . .

. Kolkata

. Bangalore

. Hyderabad ) Con

. All posts in the Customs Overseas Intalligence Nzawork (COIN)

NV B W N

Anneiﬂre—ll
CLASS ‘B’ STATIONS
S.No. -. . STATION

1. AHMEDABAD



1

2. ALLHABAD 20 ~

3. 'MANGALORE

4. - COCH1H . 4 ‘ Q7\

5. BHUBANESHWAR '

6. INDORE:

7. RAIPUR

8. TRICHY

9. | MEERUT g

10. VIZAG

1. + JAIPUR . *

12. CHANDIGARH (INCLUDING JALLANDHAR)
13. PATNA |

14. LUCKNOW

15. KANPUR ,’;

16. RAIGARH

17. PUNE > ; ]

18, VADODARA

19. GOA

20. SURAT

21.  JAMNAGAR

22.  KANDLA -

23, LUDHIENA

24. NAGPUR

25. " NASIK

26. ~RANCEI

27. RAJKOT
! \ Annexure-III - ‘

CLASS ‘C' STATIONS ANNEXURE;IV. -

S.No. " ~ STATION

1. AMRITSAR

2. AURARGABAD

3. " BELGAUM

a. BHAVNAGAR

5. BHOPEL

6. BOLPUR

7.

O



10, ,DIBRUGARH ’ | _‘"‘2’_"

11. 'GUNTUR

12. GUWAHATI
13. GWALIOR
14. HALDIA

15. 'HAZARIBAGH
16. © JAMMU & KASHMIR
17. © == JAMSHEDPUR
18. JODHPUR
19, 'MADURAL

20. 'YMYSORE |

21. o PUNCHKULA
22. | PONDICHERRY
23. ROHTAK = .
24, | SALEM . -
25.  SHILLONG
26. SILIGURI |
27. TRIVANDRUM
28, TIRUNELVELI
29. TIRUPATI
30. TUTICORIN

31. - VAPI

~ REMAINING CITIES(OTHER THAN CLASS :
'A" AND CLASS 'B' STATIONS) . :

Annexure-I¥

North Zone: Jurisdictional areas of Chlef'commxssmners of Customs & Central Excise of
Chandigarh, Delhi, Jaipur, Ltucknow, Meerut (falhno in the States of J&K, Himachal Pradesh,
Punjab, Uttaranchal, U.P, Delhi, Haryana, RaJasLhan & Union Territory of Chandigarh)

East Zone: jurisdictional areas of Chlef Cé;l "ssnoners of Customs & Central Excise of
Bhubaneshwar; Kolkata, Ranchi, Shilleng, Patna (falling in the States of Bihar, Orissa,
Jharkha nd, West Bengal, Meghalaya, Nagaland Assam Sikkim, Manipur, Mizoram & Union
Territory of Andaman & Nlcobar) .

West Zone: Jurisdictional area of\Chzef Comrmssuoner of Customs & Central Excise of
Ahmedabad, Mumbai, Pune, Vadodara, Nagpur & Bhopal (falling in the States: Gujarat,
Maharashtra Goa, Madhya Pradesh, Chhattlsgarh & Union Terrltory of Daman & Diu)

South Zone : Jurisdictional area of Ch:ef Comrms:aoner of Customs & Central Excise of
Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, Visakhapatnam (falling in
the States of Andhra Pradesh, Karnataka, Tarm! Nadu Kerala & Unicn Territory of
Pondicherry & Lakshadweeép)

Annexure-V

- = < o »-: - oS e apl o Pl e -~ vy b . r
Categonation of posts ints sersitive and non-sansitive: The fellowing posts have been

categorized as sensitive and non- sensmvo
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S.No.

ms Conwnussxonerate

Group 'A' post
Commissioner
Commr.(Gen.)

Commr.(Appeals)
Commr.(Adj.)

Addl. /Jt ‘
Conunr/DC/AD :

Section/Branch

~ preventive
'Legal

Rummag-i;xgv &
Intelligence
SIIB
AwIntemgence

_ Awpod
Tovwwlntemcence
All Appraising Groups

 Docks/Shed

Statistics
Audit
éeﬁew
Tnbunab
MCD

AH other charges

WhiCh do not involve
© regular dealings with

the public

B. Central Excise Commissionerate

Group 'A’ post
Commissioner

Cohwnr(AppeaB)
\

Commr.{Adj.3 ¢

AddiJJi
Commr./DC/AD

, Section/Branch

Anti-Evasion

_92 -

Category
Sensitive
Sensitive

Non-
Sensitive

Non-

) Sengnve

Sensitive

Non-
Sensitive

Sensitive

Sensitive

Sensitive

Sensitive

Sensitive

Sensitive

Sensitive

Non-
Sensitive

Nen-
Sensitive
Non-
Sensitive
Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Category
Sensitive

Non-
Sensitive

Non-
Sensitive

Sensitive

Non-
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P E N
] P&V .. Sensitive 7T ‘
Audlt Non-
' : . Sensitive '/
Divisions - Sensitive 3
Review ~ Non- ¢
‘ Sensitive
Technical/Audit Non-
o Sensitive
Chief - =+~ -~~~ . . Non- -
Commissioner's L Sensitive
Unit/Ofﬁce C ‘
d.
7 ) o
' ‘ C Dlrectorates
S.No.i - - Group 'A' post - Section/Bfanch - Category
1. Al posts in DGRI . -~ | o Sensitive
2. AAH posts in DG (V) Sensitive -
3. - ' All postsin Central - Se”Siti‘_’é
Bureau of Narcotics e ‘ ‘
4. Al posLs in DGCEI IR o Sensitive
5. All posts in COR . _ ' Non-
Office » ) Sensitive
6. All other o ' Non-
Directorates S i _ Sensitive
- ¢




PApmaxyree =€

- OFFICE OF THE COMMISSIONER (APPEALS)
CUSTOMS & CENTRAL EXCISE, GUWAHATI
Udyog Vikash Bhawan, Bhangagarh
GUWAHATI - 781005

C.No. l!(3)1ICOMW(A)/PF!GH‘{IMVg6} G Date:] {-5w¢ <

To

The Commissioner,

-Directorate of Org. & Per :onne‘ Management,
¢ Customs & Central Excise,

412-A, Deep Shikha Building,

Rajendra Place, New Delhi-8,

Please refer to the Directorate letter vide F.No. 8/11/8{Data bank)/OPM/2004 dated

25.4.05 which was circulated by the Chief Commissioner, Central Excise & Customs, Shillong
vide F No. {{(3)4/CCO/SH/04 dated 26th Aprit, 2005.

leave and have joined my Office only on 16th May, 2005. During my absence my office filled up-

itisto bring to your .mrzwiedge that when the above letters arrived | was on medical

the desired proforma on 5.5.05 and sent the same on 5.5.05 to Chief Commissioner Unit
Shillong for onward transmission. In this connection | consider it necessary to bring to your
yxnowiedge that on 19.11.04 1 had formally sent a representation to the Chairman, CBEC, New

l

Delhi requesting for a transfer to Mumbai on completion of my tenure in the North East Region.
A copy of the representation was also endorsed to the Member (P&V). My representation was

later forwarded to Member (P&V), CBEC, New Delhi by the Chief Commissioner Unit, Shillorig
wvide F.No.-1(22)6/CCO/SH/04 dated 23.11.04. No decision appears to have been taken by
| the Board onthe saad repraaentanon

o understand that an exercise for conducting Annual General Transfer is presmlly under

way l am therefore once again sending a copy of my representation for taking appropriate
act:on atyour end i am also enclosing duly filled in proforma-I for taking further action in the

C.No. H(3)1ICOMMR(A)/PF/GHY/M! /qo 796 Date: [ T <5 ¢ -

a*ter e

Copy of Representation

dated 19.11.2004 %
Proforma - :
o AK'PA AR
MMISSIONER APF’EALS)

>

Copy forwarded for mformatmn and necessary actionto:

! 1. The Chairman, CBE,C. New Delhi.

. 2. TheMember (P8V), CBEC, New Delhi.
3 The Chief Commissioner, Customs & Central Excise, Shillong.

2;)':71 v

( AK. PAWAR )
O/P COMMISSIONER (APPEALS)

A ek
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, PROFORMA 1
TRANSFER PRO FORMA

A K. PAWAR

227 ( Civil List 0of 2003 )
COMMISSIONER
CENTRAL EXCISE
(APPEALS _
9.11.02 ( Date of joining
in Guwahati 3.2.2003 )

| (a) Name of the Officer
(b) SI. No. in the Civit List
( ) Designation |
(d) Comm’te/Die/Oficed in whichworking and/or
- posted at present _
(e) Date from which posted in the present Comm’te/Dte

(f) Date of Birth 23.01.1955
(g) ) Name of the Home Town & State SOLAN { HIMACHAL
‘ ‘ ‘ PRADESH) v

2. . History of Posting since entry into the Group “A” IC& CES Service in the
~ Prescribed Proforma '

different stations in order of preferences and give

reasons |

: Ch.
: DATE
Si. POST Comm'te / .
‘ s ‘ Comm'{e Station
No. | %:YELD D?@é(éenl _ FROM 10
1. - | Asstt. Commr,, Kanpur Kanpur Kanpur 1982 1985
" 'I'Central Excise | ’ : :
2. - | Asstt. Cormnmr,, Kanpur Kanpur Agra January, 1988 August, 198
. '] Central Excise, | R ' T _
3. .| Asstt. Commr., Bombay - 1. | Bombay-li Bombay | August, 1887 1988
| Central Exclse, | -
‘I Bombay :
4. | Asstt. Commr., | Customs Customs Bombay | 1888 1892
.| Customs, House, | House, ‘ .
-2t Bombay Bombay- | Bombay T
| 5.+ {Dy: Commr., - | Gustoms ‘Customs Ahmeda | Sept., 1992 1994
Customs House, .| House, bad ‘ '
R R Ahmedabad. ‘| Ahmedabad
Losat Dy, Commr,, Ahmedabad Ahmedabad Ahmeda | 1894 1899
| Central Excise ' nE bad .
| 7. | Addl. Dir., Directorate Mumbal | May, 1898 July 2000
1 ) Inspection of '
‘ Inspection,
West Zone,
. : Mumbai
8, Addl. Dir. Mumbai Mumbai | July, 2000 Dec., 2000
_1ORDY, '
8. | Addl. Commr. | Mumbal-VIl | Mumbai- Vil Mumbal | Dec. 2000 Aug.; 2002
“ | Central Excise, o '
Mumbai j :
10, | Addl, Commr., | Chief C.Cunit, Mumbai | Aug. 2002 31-10-2002
~ | central Excise | Commr. Unit, | Mumbai
o : Mumbal - ‘
11 | Commissioner | SHILLONG | Guwahali Guwaha | 03-02-2002 dale
| (Appeals) - ti ]
3. 1f you want posting to a particular station. name the five (1) MUMBAL (2) PUNE

(3)AHMEDABAD (4)
SURAT& (5) KANDLA

REASONS My only son is

presently

studying in B.E.

/

Engineering in a College in
Mumbait. He  has
completed 2

already
years of his

y course and s yet  to

complete 2 remaining yoars
tor getiing a
degree. Therefore, Iy
presence IS necessary in




4. If your spouse is employcd and you seek posting to a
particular station or retention at the same place give
rcomplete details or such emp!oyment designation of
’ pouse, pay and whether the job is transfcrcablc or not

Ot 1er'relcvant mformmlon if any -

LIS

Note: -
postings in a particular station will not be considered.

%
A Station :
| Date

Controlling Officer’s comments

b

N

Mumbaf or in a
place -

nereby

Not applicable

(i) 1 have since completed
normal tenurc in the North
East Region on 2.2.2005.
My case nay be considered
for posting to a station of.
choice i.c Mubmai, as per
the Incentives granted for
Serving in remote arcas vide
D.O.P. Instructions dated
14" December, 1983 and
subsequently, aménded from
time to time. ( Chapter 23 of
Swamy’s FR-SR-Part-I
Hand Book, 2005

T

-{ii) Recently issued Transfer

Policy of the’ CBEC also
lays down that the officer
who have completed their,
teem in the North East
Region and Jammu &
Kashmir should be given
preferences in posting

(iii)Dunng my entire service
of nearly 25 years | have
worked in one Class’A’
city i.e Mumbai that too for
a period of 8 years only. [
have mostly worked in ‘B’
and ‘C’ cities only.

(iv) As per my information
there is no vigilance case
pending against me at
present.

Option only in respect of station will be entertained and requests for specific

L

Signature of the Officer
(G Pavgagipn

. Commigsioner
- Butors 4 b Congeod becselagpay
Cuwehat ,

"The particulars given in Col. 1& 2 above are verified and found correct.

..

Signature of the Officer
‘With Designation




-+ The Chainman
.. .Central Board of Excise & Customs,
'Qg Revenue, Ministry of Finance

i

b

& .i(;-Tﬁrétrgll prop¢r channel ).

Rjéq‘uc—:st for transfer to Mumbai on completion of normal tenure
2 -in the North-East Region. '

e aran Sy e o

.7 :In’pursuance of Ministry’s Office Order No. 168/2002 issucd under F.No.
. A\;}ZQV'IZZ/-.‘Z’QQOOO-_AD.H(VOI‘.II) dated Ist November, 2002 1 was promoted as Com-
_missioner'and assumed the charge of Commissioner of Customs and Central Excise at
~-Musnibai‘on. 1st November, 2002. Thereafier vide Ministry’s Order No. 178/2002 is-

- sued ﬁ;ldgt}F.No.A.32012/ lO/2000-AD.H(VoI.II) dated 9th November, 2002 I was

posted as Commissioner, Central Excise (Appeals) Guwahati. Ever since I have been

working as Commissioner, Central Excise (Appeals) in Guwahaii and during this pe-
riod | 'never made any representation to the Board seeking transfer/posting. Now that |
have Cof.hpieté;d-my ‘normal tenure: of two years in the present charge I am making a
formal rciquest_ for transfer/posting to Mumbai on the following grounds :

(1) T have since complcted my normal (enure of two years period as has been
outlined in the Guide Lines mentioned in the Incentives For Serving In Remote
Arcas like North-East |G 1, M.F, O.M No. 20014/3/83-E.1V, dated the 14th De-
¢ember, 1983 read with O.M No. 20014/3/83-E,1V dated the 30th March, 1984
~as amended ( I am enclosing a photocopy of the relevant instructions for rcady
reference )]. And also Ministry’s Circular under F.No. C.50/60/2004-AD-I1 re-
Jarding Transfer Policy of Indian Customs and Central Excisc Services Group
A’ officers wherein Guwahati has been shown at Serial No. 12 to be a Class
ok station where the normal tenure is two years.

- (i) T am an officer of RS (C&CE), 1980 batch and belong to the state of
~ Himachal Pradesh. In view of the above mentioncd North-East Incentives | was
" allowed to retain my official accommodation at the station of my last posting i.c
Mumbai This certainly helped me alot in as much as I was able to put my only

-~ " son in an Engincering College at Mumbai where he is presently doing B.E (Me-

“:“chanical Engineering). He has still to complete two more years in the same Enyi-

= '»'-"nefe;ﬁng College to complete his graduation. My presence is therefore required at
- Mumbai, - |

has been quite stressful also. The present posting for such a long time away’
rom.my family has already started taking its toll both cconomically as well as

;‘-(gl_li)iMz:iintaining two cstablishments has not only been economically taxin gbutit




o..z_-

W
'ﬁl‘i;)';j‘siéally in as much as I have already become a victim of high blood pressure

- siirand other related problems. This has also started afTecting not only my heatth
- . -but has also affected discharge of my official duties as well. '

o .,.'.“'i;i'(iy)‘.During my service of last 24 ycars or so I have always carricd out my
- *“functions with utmost efficiency and sincerity wherever posted. It will not be out
R ‘."'_'.:"vof place to mention that 1 have some personal obligations as well to fulfill as a
| _‘{j}dtltiﬁxl husband and as a caring father for my only son. Now that 1 have since
- completed my normal tenure period in Guwabhati I surely deserve and expect a
. change. 1 expect that the Govt. will fulfill' its commitment as spelied out in the
“"North-Fast Incentives by considering my representation favourably by transfer-
" ring/posting me to Mumbai . 1 am looking forward to a positive and carly-deci-
““sion in the matter. For this act of kindness, 1 shall ever be grateful to the Board.

Yours faithfully,

g\“—w, \

L (AK. PAWAR)
COMMISSIONER(APPEALS)
CUSTOMS & CENTRAL EXCISE

GUWALHATI

Copy for information and necessary action to

" The Member (P&V), Central Board of Excise & Customs, Deptt. of Revenue,
Ministry of Finance, North Block, New Delhi.
_ -
“ ( AKX PAW/yIR
. COMMISSIONER(APPEALS)
e | | e CUSTOMS & CENTRAL EXCISE
| | | | GUWAHATI

—aa -
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% A—rm SKIIQ. ::D';b ;
g de Jio, P ‘ Date: —22/Q6/2005
7 ‘ “The Chairmani s« - . . S :
> Central Board of Excise and Cusloms,
77 Deptt. Of Revenue, Ministry of Finance,
North Block,
New Delhi.

Sir B
(Through proper channel)

Subject:-Request for transfer to Mumbai on completion of normal tenure in
e - North-East region.

In pursuance of Ministry's Office Order No. 168/2002 issued under f-.No.
A.32012/10/2000-AD.II {Vol.ll) dated 1% November, 2002 | was promoted as
Commissioner and assumed the charge. of Commissioner of Customs and
Central Excise at Mumbai on 1% November, 2002.Thereafter vide Ministry’s
Order No. 178/2002 issued under F.No. A.32C12/10/2000-AD.1I (Vol.ll) dated 9™
November, 2002 | was posted.as Commissioner, Central Excise (Appeals)
Guwahali. It is a mater of record that in the month of November 2004 | had made
a formal representation to the board seeking transfer/posting to Mumbai. Since
no reply to the said representation was received from the.board | sent another
formal request in the month of May 2005 (in proforma-1). '

Annual general transfers in the grade of Commissioner were affected vide office
“order No.83/2005 dtd. 31.5.05. f-am not aware as to why my request was not
considered for transfer by the board as my name was not there on the list. This
‘has certainly resulted in a feeling of frustration and depression.’

i

In'.the'pre'se'nt circumstances | am again making another formal request for *
transfer/posting to Mumbai in the following grounds: - '

N l“ .y

i) I have since completed my normal tenure of two years posting on
vl 03/02/2005. 1 would like to invite the altention of the board {q certain

guidelines mentioned in the Incentives for Serving in Remote areas
like North-East, [G.1, M.F, O.M No. 20014/3/83-E, IV, dated the 14"
December, 1983 as amended.] And also Ministry’s Circular under
F.No. C.50/60/2004-AD-li regarding Transfer Policy of IRS Group
‘A’ officers wherein Guwahati has been shown at Setial No.12 lo be
a class 'C’ station where the normal tenure is two years. The said
policy further indicales that officers who have completed their

tenure ifplaces like North-East, J&K etc... will be given preference
in transfers/postings. .
I am an officer of IRS (C & CE), 1980 batch and belong to the state
of Himachal Pradesh. in view of the above mentioned North-East

A

.
-

A S A TR )

Mishra

YA n

i 79 oA i e ot !

113, | Gautam 'Ras,:*

P

Commission
Kolkat
/ - - frs o s

o T e bttt A e o o

e —————
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-

. -Incentives | was allowed to retain my official accommodation at the
station of my last posting i.e. Mumbai. This certainly helped me a lot
as my only Son is currenlly pursuing his third yoar of 3.,
(Mechanical Engineering) course, in a college.in Mumbai. He has
still two more years lo complele his graduation.
(Y  Maintaining two eslablishments kas not only been economically

taxing but it has been quite stress 'ul also. The present posting for

v such a long time away from my f:imily has already started taking its
toll both econonmcally as well as physxcally

_—

e .o Sy
. '

- During my service of the last 24 years or so, | have always carried out my
" duties with utmost sincerity and efficiency, wherever posted. It will not be
- ..out of place to mention that | have some personal obligations as well to
~ fulfill as a dutiful husband and as'a caring father for my .only son. Now that
- . -1 have completed my tenure in Guwahati, | surely deserve and expect a
" change. | expect that the board will fulfill its commitment as spelled out in
. ... the North-East Incentives by considering my representatlon favourably by
RO transfemng/postsng me to Mumbai. , «

5‘-! would also like to invite the attention of the Board to some orders recently
_passed by the CAT, Guwahati Bench. The CAT has taken serious note of
-the recent AGT affected in the cadre of Additional Commissioner where
~some officers were transferred out of North-East in sleer violation of the
“North-East/Board Transfer Policy. If my said request is not favourably
. considered | will also be left with no option but to approach the CAT,

" Guwahati Bench for justice.

I am looking forward to a positive and early decision in the matter. For this
- act of kindness, | shall be ever grateful to the Board.

Yours faithfully,
~ F. No. Commr (A)/PF/Ghy/04 }
) gl
ey
(AK. Pawar):
COMMISSIONER (APPEALS)
CUSTOMS & CENTRAL EXCISE
GUWAHATL.

e - - kg < on « g s e g e = gt | et €T = oL WEeog s - e ey - SCrr A
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N
Copy for information afh-d necessary-action to:
(i) | The Memiber (P&V), Central Board of Excise and Customs,
o ‘ Deptt. Of Revenue, Mlmstry of Finance, North Block, New
e l)c.m
‘ ' (ii) he Commissioner, Directorate of Org. & Personal

Man agement Customs & Central Excise, New Delhi.
(i)~ The Chief Commissioner, Customs & Central Excise, North--
0 East Zone, Shillong, Meghalaya. He is requested to kindly
forward my representation to the CBEC for taking necessary
actionin the matter. ’

(AK. PAWAR)
COMMISSIONER (APPEALS)
CUSTOMS & CENTRAL EXCISE

GUWAHAT!. L

,,,,,

b



F.NO0.A.22011/08/2005-Ad.1X
Government of India
Ministry of Finance
Department of Revenue
{Central Board of Excise & Customs)

North Block, New Delhi

Dated: September 12, 2005

QFEICE ORDER NOQ.148/2005

/

The following transfers and postings in the grade of tommissioner of
Customs & Central Excise are hereby ordered with immediate effect

S.No. |

Kolkata

Name Present Posted to
! Posting
5/5hrifMs. ‘ )
1. Rasheeda Dethi-CX-1V Mumbai CX-V
Hussain (Faridabad)
2. K.K. Jha ADG(Vig.), Deihi | Delhi CX-1V
(Faridabad)
3. C.S. Prasad Delhi Customs- | ADG, Vig., Delhi
1I{A) :
4. K. Umesh Bangalore ST Vapi CX (A)
5. '15.5. Lenka Kotkata Customs | Bangalore Service Tax
(A)
o 87 |AK Pawar | Guwahati CX(A) | Kolkata Gastoms(A)
7. Asif Igbal Surat CX-II(A) | Guwahati CX(A)
- |{8.. . |Ranjit singh |Ludhiana CX(A) | Surat CX(A)-11
9.. - | Anoop On reversion Daman CX(A)
A Swaroop from deputation
10, 7 |KR. Customs ACC | Ahmedabad CX-I(A)
’ - . | Bhargava (Export) Delhi
11. . |v.s. On reversion Coimbatore CX
' Saharawat from COIN
-+ 1 posting
12, Devendra Vapi CX ADG (Vig.) Delhi
Mishra
13, Gautam Ray | Settlement Kolkata Customs
Commission (Airport)

w

e e
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14. | Ms. R. uop ADG (Audit)
Shakuntala Aurangabad Hyderabad
CX(A)
15. B.P. Singh UOP ADG Hyderabad CX(A)
(Audit)
Hyderabad
16.  |V.T.K. Jt. COR CESTAT | Service Tax Chennai
Navanar Chennai
[ S von T i s et it e mants an o]
i7. J.P. Gregory ! Service Tax Jt. CDR CESTAT
' Chennai Chennai
18. M. UOP Madurai CX Bangalo;e Customs (A) g
Ponnuswamy £
19. [N, - ADG Valuation, | Mumbai Customs-1 |
Sasidharan Mumbai (Gen.)
20. S.D. Pune ADG Valuation Mumbai
Majumdar Customs(P)
21, Lalitha John | Bangalore-CX- Pune Customs
; I
122, Joy Kumar Bangalore CX-1I | Bangalore CX-111 ‘
Chander (Adj.)
“123.  |D.K.Datta |Haldia CX Bangalore-11 CX (Adj.)
24, Kamal Jyoti Service Tax Haldia CX
o Kolkata N :
1 25, Chander Sifiguri CX Service Tax Kolkata j ' s
Bhan
CP.Arya  |Settlement Siliguri CX
Commission, : {
Mumbai ,
. - H
P.K. Sirohi Panchkula CX Settlement %
{ Commission Mumbai ?
H
Shobha L. Jt. CDR, Panchkula CX
Chary - Bangalore
Ramesh Vadodara CX- Jt. CDR, CESTAT
Kumar Singla | I{(A) Bangalore
Mala On reversion Vadodara CX (A)
Srivastava from deputation
Subash ADG Audit Allahabad CX
Chander Bangalore
M.C. Thakur | Mumbai Airport Tirupati CX
Customs
33.  |C.M. Mehra {Kandla Customs | Settlement
' Commissioner, Kolkata

2. All the officers mentioned above should be relieved immediately
under intimation to the Board. No representations whatsoever will /
be entertained before the officers join at their new piaces of
postings. The Chief Commissioners should send compliance reports
regarding relieving and joining of the above officers to the Board by
20.09.2005 and 27.09.2005 respectively.

3. All representations/requests received regarding posting/transfers

In the grade of Commissioner of Customs & Central Excise stand
disposed of.

(R. K. Katia) = _ c §
Dtpvjy -Sﬂ-‘f—‘-’pw‘\’j Lo s ‘xov.«hm.-fw.
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' CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHA'I‘I BENCH.

Original Application No. 140 ol 2005.
Date of Order: This, the 15th Day of Junc, 2005.
THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE Cl-iAIIKI\if\N,
'IHE HON' BLI: MR K.V.PRAHLADAN, ADMINISTRATIVEE ME MBER.

_ Shn Chaten Rigzin

s Working as Additional Commissioner

i iCentral Excise Commxssmnerate

fiES ’t"»’Dxbrugarh S o ( .. .. ApplicanL.

' f?.-‘.?».:aﬁ.-‘é;’By ‘Advocates S/Shri]. L. Sarkar & S. Nath.

ey 'J.‘?:.

- Versus -

”'?‘--'?"f:‘-‘ 1. " Union of India
Represented by the Secretary (Revenue)

Ministry of Finance
ki Department of Revenue
3 SRS North Biock New Delhi.
: S #tog. Central Board of Excise & Customs
L (through its Chairman)

.f,:‘,;,:‘, " North Block, NeW Delhi.

. Chief Commissioner
it Customs & Central Excise
3 * Shillong Zone#""
"\ . Crescens Building
& M.G. Road, Slnllong -1 N (
: z*
R Commlssxonerﬁof Central Excise
Lane FF, Milan Nagar

lerugarh ~‘Assam .. Respondents.

OR D E R (ORAL)

.";

Tho apphcant is working as Additional Commissioner,

from 6.1.2003 on his

ACentraI hxcxse Comm:ss:onerate, Dibrugarh

%, \1
SEELT R

'transfer from Mumbai The applicent is presently aggrieved by his
NITE

iﬁ:‘éhvsfer from Dxbrugarh to Kolkaba as per order dated 10.6.2005 .

\
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m"vIumlbal to N. E. Reglon he was allowed to retain the re:'iv_ ‘

4

accommodatxon provxded to him in Mumbai to enable. his tamxly”'

membexs to xesxde lher({ the children ol the applicant are studying in
L W)

Class VTII and XIl at Guru Nanak Khalsa College, Mumbai under the

ERGX
t -.J "'" :.‘, aes

" el' quish the quarter m Mumbai: thht would Jeppardize the academic

e
}careers of his chxldren It is also stated that the present transfer order

has been issued only to 'help a few persons who made representations

b,_efore the respondents It is stated that transfer have been effected

“v}' =3

~f‘pursuant to the representatlons filed by some of the ofﬁcers to the

f“

detrxment of tlus apphcant and similarly situated persons ’It is fé}so»
. stated that the applicant having completed two years of service in the
N. E. Region had apphed for choice posting i.e. to Mumbai and that

'normg Lhe saxd request he has been transferred to Kolkata.

We héve:heard Mr. J. L. Sarkar, learned counsel for the

respondents Sxmxlar cases in regard to iransfer and posting of
':.‘Superintendent m the Custom and Central Excise Department have
~~"came up before.us wherem the parties submitted that transfers are
effected in the month of june against the well accepted norms for
i‘which it is stated tbat transfer and posting will be effected only during
March/April of e'eefi‘:‘j(ear. It is also pointed oul tlmt t;rtmnéfers are

. effected to the detrlment persons by xssumg transfer orders hased on

1
.

.('4

the represcntatlon made by other o

{;

fficers. We have disposed of the

saxd OA,s dir ectmg the opplicants therein to make representations
N . Plagpat
before the eoncerned authoritiés pointing qut the irr egulm ities.
= e Hr, b /
in thls case also it is seen that transfer order (Annexurcd))
'.‘}.’.'

has been issued mainly considering the representations made by

YU R
meabogh ~ e e . ) -

O e .

nrashtra Board of Educatlon, Mumbai: if the applicant has to

tphcant and Mr. A. K Chaudllun, learned(Addl C.G.S. C. for the:



. | 3 L &4.

certain Additional Commissioners and Joint Commissioners of Custom
and Centrai Excise (paragraph 3 of Annexure-D). We are not sure as
to:whether the respondents have afforded opportunity to all tl{e‘..fn

: (

Additional Commissioners/joint Cofmmissioners to make

representations seeking for transfer by obtaining option for choice

‘4. According to the applicant, he had completed requisite

ox

#i'period of service in the North Eastern Region for getting choice

","bosting and had made a request in that behalf. Why his request was
Inot considered is not known. That apart, il the fransfer of the
'. applicant to Kolkata as pér the impugned order is sustained, he will
have to vacate the,résidential accommodation provided to him in

Mumbai which would result in adversely affecting the education of his

! ~

Y

children at Mumbai. Keeping in mind the’limited jurisdiction of this
Tribunal in the matter of interfering with the transfer and posting of

Government officers except in case where there is violation of

Department of Revenue, Central Board of Excise & Customs within a

period of two weeks from today. If such a representation is received,

the said authority will consider the same and pass appropriate orders’
L He , .

~

. keeping in mind the observations made hereinebove and in

'avt.:c‘crdance with law within a period of two months therecalter. Since
il

‘'we are prima facie satisfied that the transfer of the applicant from

Q'."

tbrugarh, N. E. Region to Kolkata will adversely alfect the education

{ Of;t;he; children of the applicant studying at Mumbaj if the applicant is ?

£y
Pk
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;.;22012/10/2005 Ad.1I(PL)
Govemment of India

= Mmmtry of Finance
Department of Revenue

- Central

" Dated

Board of Excise & Customs

Aug,ust 9, 2005

OI*FICE ORDER NO.127/2005

-

A NhH LRV ‘1§€ "

Followmg transfer & posting in the grade of Joint/Additional Commissioner of
Customs & Central Excise are hereby. ordcred with immediate effect and until further

orders:-
S.No. | Name of Officer - UOP/Present New Place of
R Posting Posting
1. | L RAMAKRISHNA RAO AHMEDABAD HYDERABAD CX
CX :
2.1 S C VERMA VIZAG CX DGICCE, DELHI
3. | AK MONDAL COIMBATORE | DTE. OF
CX VIGILANCE,
) KOLKATA
4. KOLKATA BHUBANESHWAR |
B ACHARYA CUSTOMS CX
(WEST BENGAL
(P)
5. { K S BHATT - VADODARA CX | CESTAT
BANGALORE
6. | C SONGATE KOLKATA SHILONG
. , CUSTOMS CUSTOMS(P)
7. K. ASHI KHIEYA KOLKATA SHILONG
4 - CUSTOMS CUSTOMS(P)
8. | SHUBH CHINTAN NACEN AHMEDABAD
MUMBAL CUSTOMS
9. | R.S. CHANDEL VIZAG X Dte. of Systems,
| - DELLHI
10] D.P. NAGENDRA KUMAR NAGPUR CX BANGALORE
| . CUSTOMS
11} C. JULIAN ANDREW SHILLOG CHENNALI CX
CUSTOMS(P)
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72 R MOHANDASS RANCHI CX "CHENNAI
- - CUSTOMS
13, | P.K. SUMAN KOLKATACX | VADODARA CX

14, | M. SRINIVAS

AHMEDABAD

MUMBAT CX-11

CUSTOMS
“15. | C. RIGZIN | KOLKATA PUNE CX
_____ CUSTOMS 1
- 16, C.K. GOYAL BHOPAL CX DELHTCX B

2. All officers mentioned above should be relieved by 12.08.2005 and a compliance
report to this effect should be sent by the Chief Commissioner concerned by
16.08.2005. This should be followed by a report containing status regarding

assumption of charged by the transferred officer against the new post which should
reach 1hc Board by 26th Auwst ’700€

3. With this order, all represcntations for posting & transfers in the grade of
Joint/Additional Commissioner of Customs & Central Excise received (ill date stand

disposed off.

(K. KIPGEN)

Under Sec to the Govt. of India



